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This is an appeal filed by the assessee against the ex-parte order of Id.

CIT(A)-3, Jaipur dated 27.12.2018 for A.Y 2010-11.

After hearing both the parties and pursuing the material on record

especially given that the matter has not been decided on merits, in the interest
of justice and fair play, the matter is remanded back to the file of Id. CIT(A) to

decide the same on merits after providing reasonable opportunity to the

assessee. Needless to say, the assessee shall attend to the proceedings and

submit necessary information and documentation to ensure timely completion

of the appellate proceedings.

In the result, appeal of the assessee is allowed for statistical purposes.
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